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S CENTRAL ADMINISTRATIVE. TRIBUNAL \
T S PRINCIPAL BENCH .
: , DELHI. .

- REGN. NO. OA 406/86.

bdai Singh V5. Union,ofvlndia[and'otha:S.‘.Ax

. Petitioner called absent. On hahalf of the.® .
reSpondents Shr1 Jagjit ‘Singh, counsal appaars and

states that tha T, claim made by the applicant for~

. the_parlodﬁfrom_may 33 to Sept.BS has: baen~paid to

him on 1.,7:1986.. Presumably for this reason, the
petltlonar is not prasant today.\ The other. claim R

of the pet;tioner 1s in ragard to payment of interast T2

' on tha amount dua to hlm. Thare is no proV131on For o
payment of interest on such amount undar the serV1“e

o " Rules. Nor do we, thlnk that the facts of the case

~

'uarrant payment of any interest on the T.A.\,rThia , “

claim is, therefore, rejected. The application is allow

-d to the extent.of payment of the T:A which has ..

'already bean paid to him on 1. 7.1986 and is rejectad

_in_all other respects. There will be no ordar as to

oosts. .
&\ /ﬂiu_ﬂ“%?- , _ . .
(Kaushal Kumar) R o (K Madha'a Raddy)
Member ) s - - Chalrman



